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Suhject ;- Foiwarding nf . ‘¢opies of the Orders

Central Admlnlstratlve Tribunal,B4

passed by the
ngalars,

I&ease find enclesed herewith a copy of the ORDER/

Passed by thig Tribunal in the above
mentioned appllcatlon(s) on «27’%’ elten /%L,
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In the. Central Administrative Tribunal . i}

(‘ '
Bangalore Bench
| | Bangalore
f 213 [a2, .2
y ' Application No:‘......:.... ‘ A ..'..{A..Zof 1 ggg
. ; ORDER SHEET (gontd) J
b M- Aovdic brnrlane Voo S50, S s, Mosres & 73,
Date Office Notes Orders of Tribunal
(PKS)VC/{IVR)1i(A)
| OCTOBER 27,1994.
,' Called more than once. Applicant
and his learned counsel are absent
4 - throughout. Learned Standing Counsel
for the Railways is present.
Apparently the applicant is not
. interested in prosecuting this matter.
Therefore, this application is rejected
)
for non-prosecution. ;
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r

Bangalore Bencgh
Bangalore




! . CENTRAL AommzsmATIvs TBIBLNAL
‘ BANGAT, ORE BE.NCH '

Second Floor,
. : : Commercial Complex,
o _ . Indlranagar
BANGALCRE~ 560 038,

. Dated: -4 @ 1894
. APPLICATION No:_ 73 fy W (493
APPLICN\ITS - Mr K 1. Ulaobv Ko

V/s.

RES PONDENTS ;. ém/ %Myo\ / f%,, Medrer & 705,

/ Shas VR Nowk
M. /4%9&& Rrvna /e,«mD

g,
gt L nl

2. §'Mf MV/\/W'(K&%

Suhject:— Teiwarding nf cepias of the Order~ passed by the
Central Administrative Tribunal sBangalara,

'Pleése find enclesed herewith a8 copy of the ORDER/
‘ Passed by thjc Tribunal in the above
mentioned appllcatlon(s) on Q}M W‘(A’ /‘7724,
AL

™ Hl“\qH | oLl

L 3A DEPUTW REGISTRAR
| "R JUDICIAL BRANGHES,

gm*



-

L - - e e e e
| . |
|

L In the Central Administrative ,Trlbunal o
I . ‘Bangalore Bench .
L | |
n Bangalore
-é ‘ : :IA phcatlon No... 8 ‘8 2 O.&gof 1993
., Gl 2 G5 2l Mosos o For,
—Date Office Notes Orders of Tribunal

(PKS)VC/('IVR)H(A)
? OCTOBER 27,1994,
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Second Floor,

Ccmmercial.Complex,
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patea: 31 JAN 1995

- APPLICATIGN NG: 813 of 1993

. . ‘ y
.fAPPLBSANTs:..Sri.K.H.Chahdrakumar,Bangalpref
v/s.

' Men Railuay,s
' The Genersl Maneger,Southern ,
‘RESPONDENTS :~ Madras and seven others,, :

Te

1. Sri.N.R.Neik,Rdvoceate,
o No.187/7,5ree Rams Rozd,
‘I1 Block,Thyagere jenager,
Bangzlore~560028,
2 Smt.M.V.Nirmala,hdvocate,

No.53,N.S, Iyenger Strest,
Sehbadripurem,Bangelore-20,

Suhject:— Teiwardsing ~f ‘copins of fhé Order~ passed by the
Central Administrative Tribunal,Bangalare.

¢3se find enclesed herewi

P1 th a copy of tha ORDER/

is Tribunsal in the above
mentioned application(s) on 20-01-1995, '

Issued o |
3t\e1las |

= | % _ﬁw EPULY REGISTRAR

JUDICIAL BRANCHES,



—

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

; ORIGINAL APPLICATION NO.813/1993

! . FRIDAY THIS -THE TWENTIETH DAY OF JANUARY, 1995

MR. JUSTICE P.K. SHYAMSUNDAR -  VICE CHAIRMAN
MR. T.U. RAMANAN MEPBER (A)

K.H. Chandrakumar,
Khalasi, Loco Foreman Office,
‘ . Bangalore City, Scuthern Railway,
: ' Bangslore Applitant

( By Advocate Shri N.R. Naik )
Ve

1. Union of India
by its General Manager,
Southern Railuay,
Park Toun,
Madras

2, The Divisional Personnel Officer,
Southern Railuway,
Bangalore Division,
Bangalore

. 3, The Divisionpal Mechanical Engineer,
Diesel Shed, Southern Railuay,
Krishnara japuram,

Bangalore

! 4, The Divisional Mechanical Engineer,
Bangalere Division,

' Southern Railuay, :

Bangalore

5. Shri D, Karibasavaiah,
Khalasi, CaW(Mmg),

, Scuthern Railway,

! Bannalcre

i 6. Shri K, Sashidharan Nair,
Khalasi, Foreman (Office,
C&J Southern Reiluay, i
Bangalore '

7. Shri S, Rathnskumar,
' kKhalasi, Loco Foreman Office,
' Southern Railuay,
' Bangalore

A. Venkataswamy,HUB/LK
Southern Railuay,
Banoalore Respondents

8

; ( By learned Standing Counsel )
Smt, M.V, Nirmale for R-1 to 4
R-5 to 8 placed ex parte




ORDER

MR, JUSTICE P,K. SHYAMSUNDAR, VICE CHAIRMAN

Heard,
2, The appliegtion stands reStered and '
treated es posted for hea:img_today, Adeit.
3. Ue have heard the counsel for the applicsnt
and 3mt, M.V.iNirmaia appearing for respondents

1 to 4.

4.’ This'isgall abcut the non-selection of

the applicantvfer being seconded as Diesel
Assistant which called for some training. It

is ecmmcn ground that the applicant was working
as a Khalasi in the Steam Locomotives now éone
out of fashiqe having been replaced by Diesel
Loc0motivés; iThe~questi0n of fitting such:
surplus personsvuho were working in the Steam
Locomotives iﬁto Diesel Locomotives had arisen,
The Railway Board made an order which is | ‘ ’
produced at Annexure §-1 dated 15,3,90. Relevant

portion of the order is reproduced belous

n2. Ministry of Rail-ays haye carefully,
examined the matter. It is pcinted cut

that para 3(ii( of this Ministry's circular

No E(NG)/II/Sd/RE1/10 dated 21.4,89 states
that minimum educaticnal qualifications

should not be insisted upon fof redeployment
of surplus staff, At the same time, it will
be appreéciated that running staff with
experience in steam tracticn only cannot be
placed cn the same footing as those with
experience in diesel tracticn. Nevertheless
due consideration has to be shoun to. steam
staff (in regular employment) becomilng surplus-.
in the . matter of their redeplgyment: in su1table
alternative jobs. Having regard to! ‘those -
aspects, Board have decided that the surplus
steam staff may be given conver51oq_traln1ng




in diesel/electric traction without
insisting on any educational qualification
and age restriction, but subject to the
following conditions:

i) the surplus steam staff selected for
the conversicn training should be screenzd
properly to ensure that they have basic
intelligence and literacy to absorb the
conversion training; :

a ii) illiterate or .cemi~-illiterate staff
shculd be firet given a spetial course
(say for 3 mcnths or so) to bring them te
a minimum acceptable level of literacy,
This cpportunity need be given only once;

iii) the staff should be given an undertaking
before being nominated for conversion =
training that they may be transferred to
other stations within the division;

iv) the concerned staff shctld not be
given more than three chances tc pass the
conversion training.
3. It may, houvever, be clarified that
this relaxation of minimum edycational
qualification &and age uwoulé be applicable
cnly in case of surplus sta3ff, For normel
\ , induction of Fireman as Diese]l /electric

Assistants on promotion to i1l up vacamies:
the educational qualificatisp and age

) _ restricticn indicated in this Ministry's

letter No.E(MG)/1/84/PM7/56 dated 3.11.81
should be strictly followed®

i S. it is in terms of the Railwy Board's
letter referred to supra thet thegase of the
applicant had te be canSiﬁéred. T3¢ applicant®s
grievance'is that such ccnsideratitn had not tzen:
dcne znd instead people who weré jmjor to him
in the Khalasi Cadre had been pified up and sexrt
for training under the Schemé fomiated by the
Railuay Board to be posted in duggpurse as

‘Diesel Assistants.

6. Notice having been issued %the respon@nts
have _
Railway Administration, they/fil®reply statment
AT ha\le

-y . / ) )
in which they/said that the case® the applimnt

6 ,\'\—4 ~“, & 3
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wés also consiéered by a Scréening’COmmittee
for being absorbed as Diesel Assistant but the
Screening Committee re50mmended the case of the
applicant subjéct to verification that he had |
done one round;trip on foot plate as claimed

by him at the time of consideration of his name

for training. It nou transpires that the

assertion by the applicant Chandra Kumar that

he had done er round'tfip on foot plate is
notvproued and the result is he was considered
unfit for training, _This infermation provided by
a communication dated 9.10.92 is produced by the
Department; In this vieu of fhe matter, the

applicant no dcubt failed in the eelection.

7. Bh:i Naik for the applicant challenges

this statement and says that his client Chandra
Kumar has proben material to show thét he has
completed one round trip on foot plate buﬁ the
same is not readily available, |

8. Be that as it may, we nouifind,t‘hlat-by |

a circular letter dated-23.12;94, a ccpy of which
is produced by the Railuay Administraticn, the

chance of being selected for trainihg for
appointment as Diesel Acssistant is open tp the
emplcyees who had already been screened and not
consicered for the post earlier. We place on
record the said letter. In terms of the ccncessicn
given in the said letter permitting even:thése_"
who had been;screened‘earlief’and found@dﬁfif,
ve permit thé applicant to make an appléqééion for

{

de novo ccnsicderaticn cf his case and the Department
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to pass appropriate or@eq&tthe;eon. If the
applicant is;in his possession any certificate

to prove that he has complegéd one round trip

on foot plate, he may produce the éame along

uwith his applicaticn tc théaccncerned authority

and thereupon his case for the posai of Diééel
Rssistant may be considered, We make it clear

fhat if the applicant desires absorpticn in the
cadre of Diesel Assistant, he should make neécessary
application alonag with ceitﬁficaie referred to

supra and seek f or selection.

9. Ve dispoée of this application accordingly.

No costs.

Sel - o

Yy i~ - -

MEMBEF (A) ~ VICE CHRIRMAN -L/
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Central Adminidtrative Tribunal
Bangalore Bench
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